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Hon'''ble SmtJi_akshrni Swaminathan, Vice Chairman (J)
Hon^ble Shri Govindan S-Tarnpi, Member (A)

3hri 3 „S,. Gupta
S/0 Late Shri Mangal Ser; Giupta,,

R / 0 .1.1 P C o 1 o n y Q t r N C5 „ G - 7 0
MohKam Pur,; Oehradun , Uttarancha.]

/l/

,  i-i p p 1 1 K;ant

CRy AdVocate S[3f i A.K.Mishra )

VERSU;:

1.,Union of India

t i'i r o u q ii S e c r e t a r y

Ministry of Petroleum,
Govt„of In d i a„ 3 hast r i B hawan„
New Delhi

2 „ T rie D i r ec tor Geri e r a I „
CSIR„Rafi Marg, New Delhi..

3:, The Di rector,,

Indian Institute of Petroleui-f! „

Mo hkampu r,, Oe hradun „
Uttaranchai

Responden ts

l.i r -;! L. (, C'rhhL J

(Mon'ble Smt„Lak3hmi Swarninathan, Vice Chairman (J)

After hearing the learned counsel for the applicant for

<3 m e t i rn e, ri e s e e K s p e r~ ifi i. s s i o r i t <:■ wit h d r" a w t ii 6^ OA,, OA i s

ccordingly dismissed as W3.thdrawn.,

vindan s„Tai
bar A

(S m t.. L a s h rn i S w a m i n a t h a n)
Vice Chairman (J)




